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Central Administrative Tribunal, Principal Bersch

O.A<2220/1998

With

0,.A.97/1 999

New Delhi, this the 5th day of December, 2000

Hon'ble Mr.Kuldip Singh,Member CJ)
Hen■ble Mr. M.P. Singh, Member CA)

i .Shri S.K.Pandcy,
s/o Shri Kamla Kant Paridsy
r/o 6?0,Laxmi Bai Nagar,New Delhi
working as Dy.Director(Admn. )
News Services Division,All India Radio
Broadcasting House,Parliament Street
New Delhi 1 . ^

2, Shri S., V,.K. P5., Rao
s/o of late Mr.S.V.Ranga Rao
r/o L/32-C, Dilshad Qai'den
Delhi-95, retired from the
post of Dy.Director (Admn)
Office of the Chief Engineer(N2)
AIR & DD,Jamnagar House
New Delhi--1 ... .Applicants

(Sy Advocate;. Shri S.Y.Khan)

Union of India,through

;  Secretary to the Govt. of India
Ministry of Information and Broadca.st.lng
Shastri Bhawan,New Delhi-l

2. The Director General
All Irjuia Radio
Parliament Street,
New Delhi-1 ,,. . Respondaists. . Respondents

(By AdvocatOi Shri S.M.Arif)

Shri D.L. Shetti, s/o
r / o L ■ - 3 2 / 0, D i 1 s h a d Ga. r 'da n
L-e 1 i'i .!. , Ret 1.F0d D>' . D}.. i"£-01or A00ou.nts,
C. a.U. ,Mumbai .... Applicant

(By Advocate. Shri S.Y.Khan)

VeissiiS:

Union of India,through

'■ ' Secretary to the Govt. of India
Ministry of Information and Broadcastiag
Shastri Bhawan,New Delhi-1
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Th© DlrGotOf" Gei'i^ro'l
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CN _ T I.. -i
uB-.H{ I-- I »  . Responderits. . ResoonderH

(By Advocate;, Shri Gajendra Giri)

ORDER (ORM)

Kuldip Sin ah.

By this order>, we will be disposing of
two

o A - 1bearing no.2220/58 and 97/59.

aijplicai'its are set-ki.ng steppino

In both the OAs.

up of pay at par
»  • !■ Jw ^ -j - li * •w i L i i t i I 'u 11 j u fi 1 o r s.

pay iiave been rejected vide

rheir requests for stepping up of

impugned orders.

both the OAs

q ... -I _
J. 1 1 u 1 a

:s in brief are that the applicants

belong to administrative service of All

list of the feeder

and they allege that a common seniof'ity

grade i.e. of Head

clerk/Accountant is being maintained, which is fe&der
cadre for the post of Administrative Officer. which
too has a common seniority on all India basis.

According to nodal Ministry's directions, even for
ciU'--! iOc c-ppointment, the promotion is required to be

striotly aI" h /.Ti I' j that is to be made per the

1 en 1 or i ty. except to r e jection of " unfit'

The applicants in both the cases are

claiming stepping up of pay on the date of the

Administrative Officer vis a-vi;

. F. >>. w hi a u h an. w h o w a s j u n i o i

right from the grade of Head Clerk/Accountant t

they held. i.e.

According to FR 22--C.

pro i'i i o t i o n s

junior Shri

lilQiiusu !J

A dm i. fi i s t i" a t i o i"! .

Deputy

i'lOi r

to them

Di r ©c tor

jenior should



ce p,2id higher pay equivalent to that of junior and a;

oucwu the pay of the applicants has to be Stepped up

it par with Shri R.P.o.Chauharu

s u p ni 111 e d t h a t

ci fj o "t, u G r* s 0 ii 1 o r

ft* rt- L • I
i O ♦ C- i I Ci U I f d j { } i d 0 D G G \

It is fu r t h e r

the Hiatter of stepping up of pay of

Shri R.Amanulla Kahn vis-a-vis- Shri

Hyderabad■| 0 o Trs i u e r e d b y
r> - ... ... I.. -. x; jl. I
.••wi i'an of ti'iO Tribunal in O.A 943/93 decided >n 22. 1 .9?

w I i e r e i n.

the I-. •»'

ionsioerin g a f r..acts ano circumstances of

V 4 the applicant Shri R.Amanulla Khan
was

d 1-I U W G* d nn }jn ri"f" 1^-n -f-

judgefnent passed

with the 0,A.

u o p y o 1" 'i, i! e

. j 0i .-H; Mdu- Si.SO boon dnriO'XGd

applicants have further alleged that

~!iwif Caof ijf I ui.l>' covered by t.he judgement in tut'

cacc of Arnanulla Khan (supra) and as such, they are

entitled to the same benefits

in I'is 0. A. 943/33.

PA '35- c- C- o o r d G d t. o M r < !■*( u fi

Tmo uAs are being contested by respoiide.nts.

of the applicants I :z-
They have submitted that the case

not covered by the judgement in the case of Arnanulla

Mi en. rvcitner the case of the respondents is that Shri

Arnanulla Khan was granted stepping up of pay in

compliance with the judgement of the Hyderabad Bench.

The judgement in the case of Arnanulla Khan remained

unchallenged as per the advice of Ministry of Law and
. U X XI..- -.JUS Lice thaiL

-T .c: -
uur ? ror

uiie case was not fit for filing of SLP.

However the case of the applicants was referred to the

X ten si on of benefits of the C.AT judgement
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tilo cofiipet.(Snt authority dicJ not a.Qro0 with tht

nroDooa < the applicants' case was i'lut covered by

the existing Govt. instructions on the subject.

We have heard learned counsel for the

parties and havt!- gone through the records-^

Learned counsel for respondents relied upon

Swamy's compilation, para F. Rv

ue/ Lain iitaLai! j j 5^ y 0 Q 0fj shown which do

sn anomaly and one such instance i-.

not

cues

both the junior officer and senior officer should

belong to the Ssaime cadre and the posts in which they

If a V t

and i ii

counsel

bccsn promoted or appointed hould be identical

the same cadre^ Referriiig to this, learned

for respondents submitted that Shri

R, F'o S. Chauhan WcaS in LhP, cadr e whereas the

applicants herein were in different zonal■cadres and,

therefore, they were not entitled for stepping up of

pay» We have considered this aspect of the case and

h a V €■> g i V e ii o u r t. h o u g l! t f u 1 c o n s i d e ratio n» T o our m i n d,

contention of the learned counsel for i'espondonts, I } J. >

no merits since it is an admitted case that from

I- 1 _ T ^ J,: I I • _J rs T „ I .
L11 e 1 s- V e i u i r i -i? a u a-1 e i iv the seniority is on all India

a.'_!ii!l !_eU' case that ?nr 1

R,P,S.Chauhan is junior to the applicants in both the

I  > A --x

judgement

their case is also fully covered by the

of the Hyderabad Bench of the Tribunal in

the case of Aroanulla Khan, so the applicants bo'fore us

are also entitled to the stepping up of pay with

CM {

J
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'^Q not find any reason to deny

anpiicants the benefits of the judgenient in the
t he

of
judgerrient

Aiiianulla Khan, particularly so when the

ase has been implemented by the respondents.

tne O.As and direct thewe a.ijLOW bothnence,

respondents to step up L11 e pa y o r t h e a p p 1 i c a n tiicants at

par with Shri R.P.S.Cha

promotion

uhan from the date of regular

is given in the case of Amanulla Khan. The

applicant will

difference of oav.

)-A e !"i tit 1 e d f '"i ar real's

The>  above directions should be implemented

within period of four months from the

receipt of a copy of this oi'dei".

——

(  p. Singh )
Mesnber (A)

No costs.

Qa !.e ot

/)

(  Kuldip SingJ? )
Member CJ)


